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. CEnTRAL_ADMINISTRATIVE TRIBINAL

N . v

@ T T BANGALRE BENGH _ R SR
c. t

Secand.Fibor,'
- Commercial Gomplex,:

7 Indiranagar,
Bangalore-560 038.
T -
Dated:=  D-MAY 1954

APPLICATION NUMBER: 971 of 1993,

APPLICANTS : ' RT5 PUNDENTS: ~
| .J§ri.$fiﬁiyasa ) v/s. The Parsonnel Officer, . . _ fv
“Te SOl §outhern Railuéy,eéngélore 8 cher," T

1. Sri.R.Srinivesan,Advocate, 'fj S T
-4155/1,Eight Cross, 'B'Block, - | .,
-~ . .. . Second St2ge,Rejsjinegar, : _ =
. Bangzlore-560021, S T
2, The Divisionel Perst:;nnal Officer, . }
. - Southern Railuey,Bangalore City, e
3. Sri AN Venuéopala Gowds Aon -V
S relele cate, .
o No.B/Z,Upstairs,R.V.Road:aangalor;_4.
Subject:~ Forwarding :ef copies of *the Crders ‘passed by-the - T
Centrzl aduministrative Trikunal,Bangalore.
. Please find enclosed herewith a copy of the WRDER/ -
STAY VRDER/INTERIM ORDER/, passed by this Tribunal.in the above -
- . mentioned application(s) on 27th nay,1994€ , e o

-~ R -/ DEPUTY REGISTRAR
: JUDICIAL BRANGHES.
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| CENTRAL ADMINISTRATIVE TRIBUNAL
@ . BANGALORE BENCH3BANGALORE

APPL ICATION MO, 971/1993

| DATED THIS THE TWENTYSCVENTH DAY BF MAY, 1994

M. :)uatico P.X. Shyamsunder, VYice Cheirman

Mr. V. Ramakrishnan, Member (A)

Sri Srinivasa
Adopted son of late
Narasamme

- Major o

residing at Railway Qudarters
No.164/8, Ashokapurem
Mysore South, Southern Railway

. Mysore. . eose Ipplicant

- (8y shri R, Srinivasan, Advocate)

Vs,

~%s The personnel gfficer -
Southern Railway '
Bangalore.

.2, Union of India
' represented by its
General Managsr
Southern Railway
Park Town, Madras, seee Respondents

(By Shri A«N. Venugopal Gowda, Advocate)

L 0O R D ER
- (Mr. Justice P.k. Shyamsundar, Vice Chairaen)

In the light of the order thst was mads in 0.A, 97¢/1993

\m hold thet this applicetion fsils and is dismiseed.
7% \Howsver, it will bs opan to the applicant to renew his
&~w§

SR\

—ﬁj?im for compassionate appointment 1f has succeads in getting

#eclaratory decree that will entitle him to the status of
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